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6. Consideration and return of the Appropriation Bill relating to the Second
Batch of Supplementary Demands for Grants (including Railways) for
2018-19 after it 1s passed by Lok Sabha.

7. Discussion on Resolution seeking approval of the Proclamation issued by
the President on 19th December, 2018 under Article 356 of the Constitution

in relation to the State of Jammu and Kashmir.

SUPPLEMENTARY DEMANDS FOR GRANTS, 2018-19

THE MINISTER OF FINANCE, AND THE MINISTER OF CORPORATE
AFFAIRS (SHRI ARUN JAITLEY): Sir, I rise to lay on the Table, a statement

{in English and Hindi) showing the Supplementary Demands for Grants, 2018-19
{December, 2018).

MR. CHAIRMAN: Shri Anand Sharma.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, in the light of the observations

that . .(Interruptions)... Please, one minute. ... (Inlerruplions)...
MR. CHAIRMAN: Please.

SHRI ANAND SHARMA: In the light of the observations that the Chair has
made, 1 have to submit the following, Sir, and this 1s about the conduct of Business
in the House. My Party is very clear that there are important issues, matters of

public concern ... .. {Interruptions). .
MR. CHAIRMAN: Please, please. ...(Interruptions)...

SHRI ANAND SHARMA: . functioning of the agencies which need to be
discussed in this House. Today, on behalf of the Home Minister, this Ordinance has
been placed on Jammu and Kashmir under Article 356. We would like that to be

taken up urgently for discussion.

Sir, regarding the other issues, as the Chair has mentioned, I would wrge the

Leader of the House. We have given notices and the Government 1s aware, Sir.
MR. CHAIRMAN: Yes.

SHRI ANAND SHARMA: So, in the intervening period, the Government has a
position. We feel that on this particular controversy on Rafale, we are willing for

discussion in the House. ...(Interruptions)...

MR. CHAIRMAN: They are also willing. ...(Inferruptions)...
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SHRI ANAND SHARMA: We are willing for discussion but with the JPC.
...(Interruptions)...

MR. CHAIRMAN: Okay. .. .{Interruptions)... The Govemment is willing; the

Opposition is willing. ...(Interruptions)...
SHRI ANAND SHARMA: The Government should agree to a JPC. . (Interruptions)...

MR. CHAIRMAN: Anand Sharmaj, please. ...{(Imnterruptions)... Please sit down.
...(Interruptions)...

SHRI ANAND SHARMA: The Government should agree to a JPC. .. (Interruptions)...
I want this to be on record. .. (Interruptions)... We are willing to discuss ...(Inierruptions)...

and insist on our JPC demand. .. .(Inferruptions)...

MR. CHAIRMAN: There is a saying, 'You can take your horse to the pond but
you can't make 1t to drink the water! .. (Inferruptions)... The Chairman can make
the facility to the Members to raise issues. But I can't force. ..(Interruptions)...
[ saw today somebody commenting 'Chair should allow the House to go on like
this." ... (Interruptions)... Do you want the House to go on hke this? . (Interruptions). ..

wHet B @A d ey W qen wifewdl sik erie e dEer o
T w@AT (3ft RIS MIe): W, § IWBR B OB A AT MR HIAT AlE g b
RO ¥hel wdd, gl fw uw gaf & oo dur 2 LLL(@EE)... 3R fauer aedr
g, 1 ar4fl, 390 07 B9 1A 52 WX T4l I X AP © .. (). [ famer
AR BT B ...(F@F)... 3R] a8 € & wa § =ar wferger I @ fren o1 o)
fuell <ol & ge’ il & W & wud § § @), ¥ e § B g b
31EX BI-PISl BHT AR ... (AFIM)... IRFR HI gL 37071 & & & Tm & o,
BX Weolde & HUX T4l Bl ..(FEIF)... IRPR =9 & A7 RN 21 ... (HFEH)....
gHR] a9 DS placards 81 &y Il . (@FEg™)... B 2 gl yifeai @1
ot ey & 9 WeT & 36Y placards T fEmTy 3w ARG @ T B .. (HAET). ..

MR. CHAIRMAN: Mr. Goel, please. ...(Interruptions)... There was a suggestion.
I have flagged two issues. I am happy that the Government and the Opposition are
willing to discuss on that, others also; even the central benches also. One more
suggestion that is being given to me is, 'Sir, you take action on the people who are
coming to the Well of the House!' My query 1s, I will not be happy to take action
but if T have to take action, I will be taking action irrespective of the Party, this
side or that side or any other side. So that has to be agreed upon by all. Please

consider that also in the meeting between the Government and the Opposition.



